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Crl.A.1238/2021
1 Hon'ble Dr Justice Dhananjaya Y Chandrachud pronounced the judgment of
the Bench comprising His Lordship and Hon’ble Mrs. Justice B.V. Nagarathna.

2 The Criminal Appeals are allowed in terms of the signed reportable judgment.

3 Pending applications, if any, stand disposed of.

(CHETAN KUMAR) (SAROJ KUMARI GAUR)
A.R.-cum-P.S. Court Master

(Signed Reportable Judgment is placed on the file)
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